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LABOUR DEPARTMENT
NOTIFICATION
Delhi, the 9th December, 2025

F. No. Lab.-L.016/1/2025/4617-4623.—In exercise of the powers conferred by section 47 of the Delhi Shops
& Establishments Act, 1954,the Lt. Governor is pleased to make, after previous publication the following rules further
to amend the Delhi Shops & Establishments Rules, 1954, namely :-

RULES
1. Short title -These rules may be called the Delhi Shops & Establishments (Amendment) Rules,2025.
2. Amendment of Rule 5-
“Rule 5 is omitted”.
By Order and in the Name of the Lt. Governor
of the National Capital Territory of Delhi,
ASHOK KUMAR, Secy.
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